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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

O.A. No. 327 OF 2023

In ref: News item published in India Today dated 30.04.2023 titled "3
minors among 11 dead in Ludhiana gas leak, Punjab govt.
announces Rs 2 lakh ex-gratia".

Reply in the form of Affidavit by Surabhi Malik, lAS,

Deputy Commissioner, Ludhiana

RESPECTFULLY SHOWETH:-

1. That undersigned is posted as District Magistrate, Ludhiana and thus

filing the reply as Respondent.

2. That Hon'ble Green Tribunal has passed the order dated 02.05.2023 by

relying upon O.A. No. 327/2023, in the light of media report of death of

11 persons, including three minors, at Ludhiana on account of gas leak in

Giaspura area of the city on April 30, 2023. Further media report dated

02.05.2023 in The Hindu Daily titled "5- members SIT to look into 11

deaths due to gas leak in Ludhiana" suggests that hydrogen sulphide

could have led to the incident. The said gas could be from industrial ~

waste dumped in the sewerage line. And then Hon'ble Tribunal passed

order that:

" National Green Tribunal constituted an eight member fact-

finding joint Committee to be headed by Chairman, Punjab State PCB.

Other members of the Committee will be Regional Director (North),

CPCB, Industrial Toxicology Research Centre (ITRC), Lucknow,

nominee of Director, PGI Chandigarh, nominee of NDRF, State PCB,

District Magistrate, Ludhiana and Commissioner, Municipal
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Corporation, Ludhiana. State PCB will act as nodal agency for

coordination and compliance. The Committee may meet within one week

from today and complete its task preferably within one month. It will be

free to interact with any other department, institution or individual and

undertaking visit to concerned sites. The Committee will be free to

function online or offline as the situation may warrant. The Committee

may give its report to this Tribunal on or before 30.06.2023 bye-mail at

judicial-nguiigov.in preferably in the form of searchable PDFIOCR

Support PDF and not in the form of Image PDF. If any violators are

identified, they may also be given a copy of the report for their response,

if any, before the next date ..

In the meanwhile, the District Magistrate, Ludhiana may ensure

payment of compensation @ Rs. 20 lakhs each to the heirs of 11persons

who have died, deducting the amounts, if any, already paid within one

month. The Committee may mention the details of persons who have

died and persons injured with extent of injuries suffered by them. It may

also recommend measures to be taken in future to prevent such

incidents.

3. It is submitted that Gas Leak Incident happened on 30.04.2023. In this

regard a multi-level Magisterial Inquiry was instituted by undersigned

vide letter No 5318-53211M.A Dated:-30.04.2023, with Sub Divisional

Magistrate, Ludhiana (West) being the chairperson. Sub Divisional

Magistrate, Ludhiana (West) vide letter no: 2886 dated: 29.06.2023

submitted the Magisterial Inquiry Report for above-mentioned case. This

office has accepted above mentioned Magisterial Inquiry Report and

have forwarded the same to Fact Finding Joint Committee vide this
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office letter no.89521M.A dated 29.06.2023 for consideration. (Attached.

at Annexure - A)

4. It is submitted that as per directions received from Hon'ble National

Green Tribunal in reference of Original Application No 327 of 2023, that

District Magistrate, Ludhiana may ensure payment of compensation @

Rs. 20 lakhs each to the heirs of 11 persons who have died, deducting the

amounts, if any, already paid within one month. This office has

appointed Sub Divisional Magistrate, Ludhiana (West) as Nodal Officer

for disbursment of compensation amount.As per report received from

Sub Divisional Magistrate, Ludhiana (west) vide letter No- 3237 dated-

12.07.2023 that the compensation to the next kin of the 8 deceased

persons ofRs. 20 lacs has been disbursed and compensation ofRs. 1 lakh

has been paid to the 4 injured persons in the tragedy. The details of

compensation to next of kin of 3 deceased are mentioned in Para 5.The

detail of 4 injured person, 11 deceased persons and their next kin and

breakup of amount of compensation and is attached herewith (Attached

5. As per report received from Sub Divisional Magistrate, Ludhiana (west)

vide letter No. 3237 dated- 12.07.2023, it is also submitted that after the

death of Sourav Goyal and his wife Preeti Goyal their son Yug is the

only heir, so the amount of Compensation of Rs 40 Lac (20 Lac each)

has to be disbursed to their son Yug in the shape of F.D.R as he is of 5

years age i.e minor. Besides, after the death of Kamlesh Goyal Wife of

Ashok Goyal both the sons namely Sourav Goyal (Deceased) and Gourav

Goyal were the heirs of deceased Kamlesh Goyal and the amount of

compensation in the lieu of the deceased Kamlesh Goyal is to be
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disbursed amongst her both sons in the equal share i.e Rs 10 Lac each

since her son Sourav Goyal and daughter in law Preeti Goyal W/0 Sourav

Goyal expired in the tragedy, Yug son of Sourav Goyal and Preeti Goyal

becomes heir of Kamlesh Goyal so the amount of compensation @10 lac

is liable to be paid to Gourav Goyal (Son) and Rs 10 lac to be paid to

Yug(Grandson). Thus Rs 50 Lac ( Rs 40 lac on account of death of his

parents Sourav goyal and Preeti Goyal and Rs 10 lac on account of death

of his Grandmother Kamlesh Goyal) is to be paid to Yug. As Yug is

minor (age 5 year only), the case of legal guardian of Yug is yet to be

decided and is urider process.1t is submitted that the procedure for

payment of compensation to Yug will be completed at earliest.

Hence as requested by Sub Divisional Magistrate, Ludhiana (West)

time of two months be granted to decide the case of payment of

com pensation.

. 6. The Punjab Government and undersigned has followed the instruction

passed earlier by Hon'ble National Green Tribunal. In view of the

submissions made herein above, necessary instructions may be passed

and original application no 327 of 2023 may be disposed of accordingly

by this Hon'ble Tribunal. That any instruction passed by this Hon'ble

Tribunal to the undersigned shall be complied with in letter and spirit.

It is, therefore, prayed that the Original Application No. 327 of

2023 may kindly be disposed of with appropriate orders.

Submitted by

~
(Surabhi ~, IAS)

District Magistrate,
Ludhiana

I
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Verification :-

Verified that the contents of para no.1 to 6 of the above reply are

true and correct to my knowledge as derived from the official record. No part of

the above reply is false and nothing material has been kept concealed therein.

Dated:-

Place:-

~
(Surabhi~~S)

District Magistrate, Ludhiana
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Office of Sub Divisional Magistrate,Ludhiana (West).

To
TIle Deputy Commissioner,
Ludhiana.

No.:-' 3:(37 Date:- J 1/7/4J
Subject: Regarding payment of compensation in lieu of the deceased and injured persons

in Ludhiana Gyaspura Gas Leak Tragedy occured on 30.04.2023

With regard to subject mentioned above, it is submitted that 11 persons lost their
lives in Gyaspura Gas Leak tragedy. Out of the 11 victims, the compensation to the next of kin of. -' ~.
theeight deceased persons to the tune of 20 Jac rupees per victim has been disbursed and
compensation to the tune of Rs. 1 Iac(Rs. 50,000 from CMRF and Rs, 50,000 fromPMRF) has
been paid to the 4 persons injured in the tragedy (detail of which is attached), out of which
Rs.50,OOO/- has been paid by this office and, Rs. 50,000/- has been transferred directly in the
benetlciary'sbank account. Out of theamount of compensation ofRs. 20 Lac (payable in case of
each deceased), Rs. 18 Lac has been disbursed by this office from Chief Minister Relief Fund
and balance amount of Rs, 2 Lac '(in case of each deceased) has been transferred directly to the

next of kin's account by PMO.
The detail of deceased persons and their next kin and breakup of amount of

compensation and the detail of injured persons is asunder :-~-r.~----~--~~-.~----~,-~~--~~~.--~~------~----~-----------~,Sr Name.of Deceased Name of Next of Amount of compensation I' Bank DetaHs I
Kin 1

z.

l)Kavilash S/oJhaJak Manorama w/o
f-.:D:::.:;.:eo:...;P:;..:ra&a=:.':.:;·.::.d..::Y..::ado::a:..;.v-:----IJhalaktJ~o Prasad
2) KumariAnula wio Yadav( Mother.of
KaviJash Kavilash)f-.:-------~--~---I
3) Kalpana D/o
Kavilash

eM ReUefFund Rs.90 Lac
i) Rs.I0Lac vide cheque 00.882614 dt

04-05-2023
ii) Rs. 80 Lac vide bill

00.230600037610049 dt. 8-7-2023
PM Relief Fund Rs.IOLac
iii)Rs. 10 Lac
Total Paid to Manor'ama Rs. 1 Crore.

1. Bank Name :-
Madhya Bihar
Gramin Bank,
Branch Name
Konch, Gaya,
Account No.

J 72440 I 00 141891
I IFSC '
! PUNBOMBGB06 !

6) NavneetKumar i)Nandini d/o eM Relief Fund Rs. ~18L~'-C----IINam~eNallaii~i-4Islo Kurnod Kumar Navneet Kumar & i) Rs. 2 Lakh vide cheque no. Bank: sm,

"

7) Neetu Devi w/o Neetu Devi 882616 dt. 04-05-23 . Branch Vaishali
, Navneet Kumar ii)Rs. 16 lac vide bill )1 Ale No.
I;"':':~~~~~---+-:-:~~:-)o::-:~~~~;-:l;-:-/N-;D;:::-a~-~-;~-e-jt~~~!~~~:~~!IO~~~~tL~I-:-2023 I ~;~~O()60S:;2

Kumar iii) Rs. 2Ine PMRF SBIN0017445
Toful pllid to Nandini Rs.20 .LllC-"'. Name: Krishna -

Devi J

Bank: Punjab r
National Bank I
Branch Mulahi I
Akbar Snrai
Ale No.
7302000100078077
IFSC
('UNB07]0200

Note :~After the death of Navneet Kumar IIl1d hill wile Nectu Devi. the amount of compensation bus been
disbursed in 112. share in favour of each or his two heirs i.e. Krishnn Dcvi(mother) (/y Rs. 20 LIt(', and
Nalldinj(!2au~hter~~ L(!~._~. .._ .. ".~"_~...__: _ -'-

4) Abhey S/oKavHash
5) Aryan slo Kavilash

CMRelierFun,1Ib.18L·~,c
0) Rs, 2LakllYide cheque no.
882617 dt. 04.•05.23
ii) Rs. J 6 lac vide bill
110.230600037610049 dt, 8-7-202J
PM Relior Fund Us, 2Lnc
Hi) Rs. 2 lac PMRF.
Totlll Pni,1 tll Krishnn Ih. 20 LIl('

J
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8) Amit Kumar S/o
Hari Om .

3, i)Chander Kala CM Relief Fund Rs. 5,99,999.99 Lac
Devi(mother) (i) Rs. 66,666.66 paisa vide cheque

I-l:":':·i)~M~us"""'k-an"""""::'.!.......--Ino. 882638 dt, 28-6-23
Gupta(Wife). (H) Rs, 5,3j~333.33 vide bill

l-i:7:ii~)":-'-Y.:;las...:..hi:.,.;:·k::.::a:L----I110.230600037610049 dt. 8-7-2023
(Daughter) PM Relief Fund Rs. 66,666.66 Lac

iiiJRs. 66,666.66/- PMRF
Total Paid to Chander Kala Devi
Rs. 6,66,666.65/-
CM Relief Fund Rs. 5,99,999.99 Lac
0) Rs. 66,666.66 paisa vide cheque
no. 882619 dt. 04-05-23
(ii)Rs. 5,33,333.33 vide bill
,no.2306000376 10049 dt. 8-7-2023
PMRelietFund Rs. 66,666.66 Lac
-Iii) Rs,§.6;666.66 through PMRF.
Total P~idto Muskan Rs.
6,66,666.65/-

Name Chander
Kala Devi
Bank Indian
Bank
Branch Aligarh
rFSC
IDIBOOOA566
Ale No.
2031132436~
Name Muskan i
Gupta I
Bank Punjab !

National Bank
Branch Civil lines
Aligarh

IIFSccodePUNBOOSll00

IAle No.
..0511000100349721
Name Yashika~----------------------~CMReliefFund Rs. 5;99,999.99 Lac (Minor) I

(i) Rs.66,666.66/- throughRfxR. Bank State bank of ;
(ii)Rs.s.3.'3,333.33/-through F.D.R. India
(under process)
PM Relief Fund Rs. 66,666.66 Lac
iiijRs, 66,666.66/- through PMRF.
Total Paid to Yashika Rs.
6;66,666.65/-

Branch New
Courts ludhiana
IFSCCode
SBIN0003629
AIC no.
42060517628

lY!!.!.£ :- After the death, of deceased Amit Kumar.zthe amount of compensation has been disbursed in 1/3"... .share in favour of each of his three heirs i.e, Chander Kala Devi (mother) @ Rs. 6,66,666.651-, Muskan
Gupta(Wife).@ Rs.6,66,666.6S/-and Yashika(Daughter) @ Rs.6,66,666.66/-. As Yashika is minor, the
amount.of-compensation i.e. Rs. 6,66,666.66/- is Iiable to be deposited in her name in shape of F.D.R with J

i condition that the F.D.R must be matured at the age of attaning of majority of Yashika. Out of the above IIamount, F.D.R. amounting toRs. 5,99,999.99/- has been issued in the name of ~hika. The balance I
I amount of comp'ensation i.e Rs. 66,666.66/-'has been processed throhgh PMRF.. ' .J

DetailofInjured:-

Sr. Name of injured Bank Details IAmt of compensation
No. , .

IL Nitin.Kumar S/o Kumod Bank Name ICICl Bank IRs. 50,000 vide cheque no. 8826'
Kumar Branch Name Hazipur Bihar . dt. 03-05-2023 from CMRF & R

IFSC ICICOOO1339 50,000/- from PMRF.
AcountNo.050801539031

f---~-'''~-''''''''''''''''''''--''--''''''''''--''
. -_•._ ......•..•._'..._----

/2. Gaurav Goyal Sio Bank Name State Bank of India Rs. 50.000 vide cheque 110. 8826
z Ashok Kumar Goyal Branch Name Giaspura Famez dt. 03-05-2023 & Rs. 50.000l· fr

!

Tower Ludhiana PMRF.

I
I
!

IFSC SBrN0050925I Ale No. 55145950540
" ..•-, ____ '''''"''"'''~v.- """",,~.~ .•__ .I

Bank Name Punjab National Rs. 50,000 vide cheque no. 88263. Rajesh KumarSro Sugar
Prasad Bank dt. 03-05-2023 & Rs. 50.000/- fh

Brunch Name Kalsi Nagar, PlvIRF.
Ludiana .. '"'~~ ..... -'''"''' ......-~Ru.by Devi w/oH~T;:r- Bank Name IJ1111jtlb Narional Rs. 50,DOO vide cheque no. 8826\4.

Chander Shah Bank dt. 03w05-2023 &.. Rs, 50.000/- t} .
Branch' Nome Samustipur PMIlr::
IPse PUN130126310
Ale 110. 1263100100004295

.. , _·_"¥""~~M_,,¥_ .......___ ..._.~~ ..._._._~._y " •. ~".~-' ¥

~N •• _¥'.hN •• ~~ •••••••••••••••_

,"_" .•_v.'_ .. --...;"'''_·.........-··~~_'_ •.•.¥.'' •. ''"'' ...._._•...'',.~_.~ .-~.- -

----1
11 i

0111

,

:~--I
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• " .'
Sr Name of Deceased NllmcofNext of Amount ofcempensatiou I B~ml{~Details
l. 1) Saurav Goyal slo

Kin
i)Yug Slo Saurav ~

Ashok Goyal Goyal and Preeti Account detail of
2)Preeti Goyal vdo Goyal F.D.R. PENDING Yug is not available
Sourav Goval
3) Kamlesh Goyal Gbufav Goyal eM Relief Fund Rs. 9 Lac GounlV Gov:ll
wfoAshok Goyal (son) i) Rs.l Lakh vide cheq lie no. 882615 dt. Bank Name State

4-5-2023 Bank of India. !
ii) Rs. 8 Lakh vide bill no. I Branch Name

230600037610049 dt. 8-7-2023 Giaspura famez 1
PM Relief Fund Us. 1 LHe Tower Ludhiana
Hi) Rs . .1 lac IFSC Code
Total Paid to Gaurav Us. 10 Lac
Compensation, of deceased Saurav SBfN0050925

Goyal and Preeti Goyal i.e. Rs. 40 acount no.

Lac and half share of deceased ! 55145950540

Kamlesh Goyal .i.e. Rs. 10 Lac
(Total Payable to Yug~:~:.?O Lac) is
-pending because next (;'f.kiti Yug is
minor and *;the~re is no natural
guardi~n';'alive~hd bank details are
not avail~ble -irs 'per the requirement

"0j'
of Bank:'

Detail of Deceased, inwhos . ... ". .. . .e case, comnensatlOn ISvet tobenaid l2al'tJ'lllv

It is worth mentioning here that after the death of Saurav Goyal and his •.vife

Preeti Goyal, their S(;)I1 Yug is the only heir. So, the amount of compensation of Rs.40 lac (Rs.20

lac each) is was to be disbursed to the son Yug in shape ofF.n.R as he is minor.

Besides; after the death of Kamlesh Goyal w/o Ashok Goyal, both the sons

namely Sourav Goyal (deceasedjand Gourav Goyal are the heirs of deceased Kamlesh Goyal

and the amount of compensation in lieu of deceased Kamlesh Goyal is liable to be disbursed

amongst her bo~h sons in equal share i,e. RsJ 0 Lac each. Since her son Sourav Goyal and

daughter in law Preeti wlo Saurav have also' expired in this tragedy, Yug s/o Souravand Preeti

becomes the heir of deceased Kamlesh Goyal in place of deceased Sourav Goyal. SO,[ths: amont

of compensation @ l~s.161ac has been p~id to Gourav Goyal (s'bh),~nd Rs. '10 lac 'i~y~t to be

paid to Yug (Grandsol1).Thus, Rs. 10 Lac has beenpaidt6';;Gour~y Goyal and Rs. 50 Lac (Rs, 40

lac on acount of death of his parents Sourav Goyal and Preeti'Goyal and Rs, 10 lac on account of

death, of his Grandmother Kamlesh Goyal) is liable to be paid to Yug, As Yug is minor. the

amount of compensation i.e. Rs. 50 Lac is liable to be deposited in his name ill shape of F.D.R

with condition that the F.D.R mU,stbe matured at the age of attuning of majority of Yug. The

process of opening bank account and deciding legal guardian is under process. The procees will

be completed at the earliest. Hence it is requested that a time of 2 months be granted to this

office to finally release the compensation amount to he paidto.Yug,

Report iuubmittcd for.further .H'CCSSllI·Y .nctiou please.
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